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SHRI ARVIND GANESH KUL-KARNI: 
Is it the policy of the Leader of the House to 
field two types of teams? One is the female 
team to tackle the male. Whenever he wants 
the male to be attacked, he fields the female. 
Whenever men like Rameshwar Singh speak 
these females. . . (Interruptions). We have to 
be very careful. You have to protect us 
because it is not only happening inside the 
House but in the lobby also. . . (Interruptions). 
Now I would also request Rameshwar Singh 
to concluded. 

SHRI N. K. P. SALVE: I will make three 
categories. There are three categories. One is 
male, the second is female and the third 
Rameshwar Singh.  (.Interruptions). 

MR. DEPUTY CHAIRMAN: We will 
continue it after half-an-hour discussion is 
over in the evening. (Interruptions) . 

The House then adjourned for lunch 
at fifty-eight minutes past twelve of 
the clock. 

The House re-assembled after lunch at 
thirty-five minutes past two of the clock, Mr. 
Deputy Chairman in the Chair. 

THE BIHAR   ATOMIC   AUTHORITY 
BILL. WJg—contd. 

MR. DEPUTY CHAIRMAN: Now, further 
consideration of the Bihar Atomic Authority 
BUI,, 1978—Shri Hukmdeo Narayan Yadav.   
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SHRI VIJAY N. PATIL: Mr. Vice-

Chairman, Sir, while appreciating the claim of 
the State of Bihar for sufficient atomic energy 
for the development of industry and agriculture, 
I would like to state that the Atomic Energy Act 
of 1962 is sufficient to cover all aspects of 
development of atomic energy or erection of 
atomic power plants. There is no necessity for a 
separate Bill like this or a separate authority. 
Moreover, all the development that has taken 
place in the field of atomic energy is in the 
Central sector, as mentioned by Shri Kalpnath 
Rai. A lot of research is also involved in the 
field of atomic energy. So, a separate State 
subject cannot deal with all this and hence, 
since the beginning, it is in the Union List. Mr. 
Jha has rightly mentioned that the survey for 
uranium was done on an intensive scale in 
Bihar. The Uranium Corporation is also 
situated in Jaduguda. But un- j like other 
materials uranium is not ! required to be 
transported in large quantities to the sij:e of 
power plants as coal is required in the case of 
thermal power plants. We have al-leady started 
power plants at Tara-»ur, Kalpakkam, Kota and 
in U.P. at Narora. 

> The contention of Mr. Jha that an atomic 
power plant will not require more than Rs. 10 
crores of allocation, is not correct. For erection 
of one atomic power plant, to cite the example I 
of Narora, about Rs. 300   crores   are     

required and it is the policy of the 
Government that while considering 
distribution of power plants, whether hydro-
electric, thermal or atomic, there has to be a 
radius of 800 kilometres. Hence, at this 
juncture, the demand raised by the Hon. 
Member cannot be considered. Furthermore, 1 
would like to mention that the policy of the 
Government is for erection of thermal power 
plants in situ where coal is available and 
therefore, demand for a thermal power plant 
will be more appropriate in the case of Bihar 
State. So also, there is river Tista flowing 
through Sikkim which is having a very large 
potential of hydro-electric power generation, 
which once harnessed, Bihar and West Bengal 
will be bnefited, according to information. 

The first atomic power plant, as Mr. 
Ramanand Yadav pointed out, was erected in 
Bombay. It was done keeping in view the 
industry's infrastructure existing there and also 
strategic point was the consideration at the 
time of erection. 

I would also like to mention     another  
important  point that  now  the power plants that 
are coming up,, are no solely dependent on 
uranium    or enriched uranium,  but heavy    
water is being utilised in them, as in Kota, and it 
will also be utilised in Narora. Of course,  the  
anxiety  expressed by the Hon. Members here 
for the     industrial development of Bihar is 
well accepted, but it will not be proper to have   
a  separate   authority  in      one particular  State  
for  atomic     energy and  atomic  power plants.      
So  also, uranium is now being found in many 
other States and the research    work, survey 
work is going on in Himachal Pradesh,  in  
Shillong  and so      many other places. Then in 
whatever form uranium is  found in Bihar,  its  
process is very sophisticated.      It is not used 
like coal directly into the power plants. There is 
a process before it is to be  used for      
generating    power. Hence the contention that it 
is locally available and that the power    plant 
there will be economical, cannot     be 
maintained. 
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Further, one Hon. Member mentioned it as 
a factory. I would like to state that in factories 
or in other industries, there is employment 
potential. But in atomic energy plants, there is 
not much of employment potential as 
visualised by the Hon. Member, who 
mentioned it as an industry. Of course, as I 
mentioned earlier, there is also the 
consideration of 800 kilometres radius. There 
is again a plan of the Government to have a 
grid system in all the States for providing 
sufficient power and whenever and wherever 
it is available, other States will be supplied. 
Bihar will not be left behind in that and we do 
recognise the fact that in spite of minerals 
being available in Bihar, it has remained 
industrially backward. But the steps taken for 
this purpose are to be from different angles 
and different aspects and, hence, II would like 
to point out to the Hon. Member that the 
legislation of the Central Government of 
1962, is sufficient and it will be proper if he 
withdraws this Bill. I would request him to 
withdraw it. 
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I am putting it to vote. 

The question is: 

"That the Bill to provide for the 
formation of an Authority for the purpose 
of setting up an atomic plant in the State of 
Bihar and for matters connected therewith, 
be taken into consideration." 

The motion was negatived. 

THE VICE-CHAIRMAN (SHRI 
BISHAMBHAR NATH PANDE): 
Now, we go to the next Bill. Shri 
F. M. Khan. Not present. Shri 
Murasoli Maran. He is also not pre 
sent. Shri Bhupesh Gupfcj. He is 
also not present. Shri Shiva Chandra 
Jha.  

THE       CONSTITUTION      (AMEND-
MENT)  BILL, 197 S 

(to amend the Eighth Schedule) 

 


